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Starvation Deaths in Madhya Pradesh

*398. Shrimati Maimoona Sultan:

Shri Hukam Chand
Kachhavaiya:

Shri R. Barua:

Shri Ram Sewak Yadav:

Shri Bagri:

Shri R. S. Pandey:

Shri Bade:

Shri Vasudevan Nair:

Will the Minister of Food, Agricul-

ture, C y Develop and
Cooperation be pleased to state:

(a) whether it is a fact that a
number of starvation deaths have
occuered in the country, especially in
Madhya Pradesh this year;

(b) if so, the number of deaths oc-
curred so far in the country as a
whole and in Madhya Pradesh during
1965; and

(¢) the particulars of famine stric-
ken areas and the steps taken to
aviod such deaths?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Shinde); (a) No, Sir.

(b) Does not arise,

(¢) Scarcity conditions prevail in
certain parts of Maharashtra, Gujarat,
Madhya Pradesh, Orissa, Andhra Pra-
desh, Rajasthan and Mysore. Supply
of foodgrains to thesc States from
Central stocks has been stepped up.
The State Governments -have also
opened scarcity relief works in the
affected arcas.

Jurisdictional Conflict between
Legislature and Judiclary

«399. Shri Vishwa Nath Pandey:
Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 390 on the 23rd Novem-
ber, 1965 and statc:

(a) whether Shri Keshava Singh
has filed an appeal in the Supreme
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Court against the judgement of the
High Court of Allahabad

(b) if so, the result thereof;

(c) the decision taken by Govern-
ment in the light thereof in regard to
the conflict on the question of pri-
vileges between the Legislatures and
the Judiciary; and,

(d) the reaction of Government to
the Resolution passed at the Presiding
Officers’ Conference héld at Bombay
in January, 1965?

The Minister of Law
Pathak): (a) No Sir,

(b) and (c).

(d) An amendment of the Constiti-
tion is not considered necessary.’ The
Legislatures and the Judiciary will
develop their own conventions in the
light of the judgement pronounced by
the Supreme Court and the Allahabad
High Court.

(Shri G, S.

Do not arise.

Read Development Scheme for Punjab

*400. Shri Daljit Singh: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the nature and extent of the
Central assistance given to the Gov-
ernment of Punjab for road develop-
ment schemes in the State during
1865-66 so far; and

(b) the actual demand of the State
for the same?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b), Central finan-
cial assistance for road development
schemes is given to ‘the State Govern-
ments under the Central Aid Pro-
gramme of State roads of inter-State
or economic importance and from the
Centra]l Road Fund. The extent of
Central assistance proposed to be
given to the Government of Punjab
from these two sources and the actual
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amount asked for by them during
1965-66 are given below:

Amouut Amnu;n  ropused
demanded- to be given during
1965 -66
Lnkhq
Central Aid Pro-
gramme of State roads
of inter-State or ece-
nemic importance  42.130 34.86 .
Ccnrml Read fund 30 ss 23.00

Committes on Managing Agencies

*401. Shri Warior:
Shri Indrajit Gupta:
Shri Prabhat Kar:
Shri Vasudevan Nair:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Law be pleased
to state:

‘a) whether the Committec on
Managing Agencies has submitted its
report;

(b) if so, the main recommendations
thereof; and

(c) the decision taken thereon?

The Minister of Law
Pathak): (a) No, Sir.

‘b) and (c).

(Shri G. S.

Do not arise.
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